
Jot MAY 18,Im "".,." A" .. ", ~ 

THE MINISTER OF STATE IN THE 
MINISTR Y np FINANCE (SHRI P. C. 
SETHI) : (a) Yes, Sir. 

(b) India has adopted a system of 
customs valuation based on the principles 
enunciated in Article VII of Ihe General 
Agreement on TarilIs and Trade to which 
India, among other countries, is a signatory. 
Another popular system of customs valuation 
is that evolved by the Custom. Co-operation 
Council and is commonly called the Brussels 
definition of value. It is also based on the 
same pr inciples. There is some difference 
between the Indian system and the Brussels 
. aystem mainlv on the question whether lIoods 
should be valued on their tran5aClion value, 
as provided in ~ former, or on tbe value 
they would fetch at Ihe time of importation 
as provided in the laUer, and in this respect 
the Indian system follows the principles 
enunciated in 'he General Agreement on 
Tariffs and Trolde. 

(c) Does not arise, in view of reply to 
part (b). 

Price Policy or Public Sector Undertaklnlll 

9995. SHRI VIRENDRAKUMAR 
SHAH: Will the Minister of FINANCE be 

pleased to state: 

(a) whether Goverromeot's attention has 
been drawn to the view. expressed by I be 
Cabinet Secretary. on price po lie), of the 
Public Sector Undt. tnkings and published in 
the Indian Express of the 24th January, 1970; 

(b) wbetber it is a fact that inventory 
eontroJ in public sector plants is very lax and 
results in a wastage of Ri. 11.00 crorea per 
year; 

(c) whether it is also a fact that in some 
public sector undenakinBs, even basic 

prin<'iplCli nf maintenance schedules are not 
properly understood and followed ; and 

(d) If so. the steps taken to atop such 
wastalle of public mooey ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) and (b). Presumably tbe 

Hoo'ble Member is referriol to the inaulural 
address delivered by the CabInet Secretary 
on 23rd January, 1970, al the Seminar on 
rrid", and Investment held in New Delhi, 
\. h" c  a reference was made to tbe Report 

tl.Lmittecl by. Committee which ~  

into the level. of inventorie;; in ~ units of 

Public Enterprises. The Report hnd stated 
that there could be a saving of about Rs. 11 
crore. by way of n ~  carrying cost 
with the proposed reduction in inventory 
levels of these units, The findings 01 Ihe 
Report are under examination. While there is 
scope for improvement ill this area. il would 
be wronB to generalise tbat inventory control 
in the Public Enterprises has been very lax. 

(c) Similarly, While in a few plants the 
importance of proper rlant and machinery 
maintenance may not have been adequately 
appreciated there is no general lack of 
awareness in this regard. 

(d) In the field of inventory control the 
puhlic enterprises have been instructed to 
improve their procedure by adopting wherever 
necessary modern techniques such as . 

1. Application of A, B, C analysis. 

2. Economic Order, Quantity System. 

3. Codification, Classification and 
CataloguinlJ. 

4. Value Analysis. 

S. Filiation of reasonable recoupment 
limits. 

£'. Periodic review of surplus stores, 
etc. 

In respect of plart maintenance. the 
plants have been instructed to identify the 
requirements of their individual maintenaoce 
schemes. With a view 10 as.isting the 
enterprises in sharing their experiences and to 
evolve certain Buidelines and principles that 
could help in n~ "p, operating Dnd 
controllinB suilable maintenance sch.mea in 
each plant. tbe Bureau has arranged a series 
of seminars on maintenance of plant and 
equipment. 

Names BURgestcd by SelectloD Committee 
for Indian Inltltute of Public 

AdminIstration 

9996. SHRI D. N. PATODIA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether a Selection Committee has 
suuested names of ~ adminislralors for 
tbe Indian Institute of Public Administration 
who are not professional Academic : 

(b) whether this is in contravention of 
the rules prescribed for the appoIntment of 

Iud! perlODl j IDCI 
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(c) If so, whether Government propo!lCl 
to intervene In the mltter ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI P. C. 
SETHI) : (a) Yes. Sir. The Selection Com-
mittee that was set up to assist the Chair-
man of the Executive Council of the Indian 
Institute nf Public Administration in the 
task of selocting a now Director ~ d  

after cansidering "adou, names which 
included ~  of academics, public men as 
well as Civil servanh, three name. of serv-
in!! civil servants as being the best persons 
available. 

(b) No. Sir. 

(c) D·,es not arise. The Indian Institute 
of Public Administration is an nd ~nd n  

autonom;)us orgmisltbn and the appoint-· 
ment of the D;r ~  is made by ih Execu-
tive Council which consi,t, of persons 
elected bv the nlembe .. of the Tnstitute and 
those co-opted hy the elected persons. 

Raids to Unearth Fortlgn Euhange 
Rac!.et 

9997. SHRI D. AMAT: Will the 
Minister of FlNA'l'CE he pleased to state 
the ~ n  "r concealed forrign exchange 
n ~ d ;n the countrv during 1968·69 
anti 1969·70 ? 

THB MI:-HSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : Inform·tion as 10 the amount of 
foreign exchange recovered and seized a! a 
result of the searches made by the Enforce-
ment Directorate during the financial years 
19',8-69 and 1969-70. is being collected and 
will be laid on tlte Table of the Lok Sabha. 

Oppatatlonlsts In lIIatlonal MIneraI 
Oe.elopmenl Corporation 

9998. SHRI A. SREEDHARAN: 
SHRI ONKAR LAL BERWA: 
SHRI SHIVA CHANDRA JHA : 
SHRI S.  S. KOTHARI : 

Will the Minister of PETROLEUM AND 
CHEMICALS AND MINBS AND METALS 
be pleased to ,tate: 

(a) whether it is a fact that contrary to 
Government's directive. vacant pO!tl In tbe 
National Mineral Development Corporation 
ltd., are !till being fined in by deputa· 

looists ; 

(bl If Sr), whether such p()lIcy will not 
discourage tho Corporation'. suitable 
employees of avenues of ,ro'1lotion ; 

(el the reasons for which such post. are 
1I0t advertised in the news"apers if suitable 
employee. within the O.lrporation are not 
available to attract hest candidates: and 

(d) the number/designation of posts for 
which d n ~  ~ boing appointed in ' 
the Corporation and the reasons therefcJr ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PBTROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI JAGANATH RAO): (al No. Sir. 
The latest :>rder of the Governme'lt of India, 
while pmviding, Inter-al.a, that borrowlnl 
organisations should as far as possible, build . 
up their own cadres in due course. does not 

~ any ban on t1king ~n  on deputa-
tion by public unJerfakings Appointments 
on d~ n are made by the National 
Mineral Development Corporation In the 
following categories :-

I. Appointments to offices of Chair· 
man, whole-time Directors and 
General Manager. of projects which 
are mlde by the President. 

2. Posts of a specialised nature 
involving security, m.lntenancc of 
secrecy of information or specialised 
expertise required to fulfil the 
duties, if suitable persono are not 
available from within the 
orlanlsation. 

3. Posts In new Projects in the Initial 
stages which are filled by borrowllll 
from the Central or State Govern-
ments In order to eX,ledite work 
and maintain liai;on with other 
Government Departments. 

4. Purely short-term posts In wblch 
cues It would not be worthwhile to 
spend time and money In advertis-
ing the POltS. 

3. Posts advertised In the open market 
to wblch Go,·emment servants may 
be selected on the buls of inter-
view and/or test a/onl witb ot'-
candidates from Ihe open market 
aDd allowed to keep their lien in 
their parent departments. 

(bl No, Sir. Every opportuflity I, 

.frorded to tho Carparadon'. empio),011 to 




